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1 2 

7. Globe Leave Tobacco 
Enterpri e . 

8. Vijaya Shanti Enterprises. 

9. Ambika Tobacco 
Enterprises. 

3 

39.33 

0.14 

025 

prosecution for for contravention of th 
regula tions m de under the A t nd to 
provide for enhanced penaltie for contrav n-
tioo thereof, Further, there is no cope for 
companies defaulting in payment to the 
growers in the auction sy t m introduced 
last year. 

Recommendation of Pande Commltt 00 

10. Sri Vijayalakshmi Tobacco Leather aod Leather Manufacturers 
Co. 

11. Thlrumala Enterpri es 

0.47 
948. SHRI K .S . RAO: Will the 

1.72 Minister of COM M BRCE be pleased to 
state: 

(c) Besides given notice and cancella-
tion of r gistration wher ver nece ary, the 
Tobacco Board has not renewed the registra-
tion of the defaulting firms for 1984 and 
1985 in re p ct of the companies at S. No. 
4 to 1 J. O the r companie have given an 
undertaking to clear the dues shortly. 

(a) the recommend ation f Pande 
Committee on leather and lath r manufac-
turers; and 

(b) the action taken so f r on the 
recommendation of the ommittee? 

Th Tobacco Board Act, 1975 has 
been amended recently ro provide for 

THE MI ISTER OF COMMERCE 
(SHRI ARJUN SINGH): (8) and (b). A 
statement is aiven below. 

Statement 

Recpmmenda tion 

1. A profes ional study of the system of collec'ion 
and muketing of ra w hides and kiDS in India 
may be commissioned by Government. 

2. The lSI standard definiog fini hed leatber should 
be made realistic and the export incentive should 
,be applicable to the floi hed leather so defined. 

3. While there is adequate availablity of I~atber 

resources in India to achieve the Seventh Plan 
targets, i, wou Id be desira ble to import finished 
!t'ather from bovine hides aod skins free of duty. 

4. A five year announcement, to coincide with the 
Seventh Plan, should be made for duty 
free import under OGL, of r w hides aDd kin, 
wet blu ... chrom tanned and eru t leather inclu .. 
ding spJit and ides. 

s. A th Review Committee COD i ted of diverse 
int r ,t including repre n(ative of the Ir d~ 
and industry, it wa felt tb t it r co mend lion 
with re ard t the port poli y and export 
'Q~"mjy~ 0 14 ~ODijO d 10 bro d jodi a~j II 

Action taken 

A study has be n Commi-
sioned through CLRI, 
Madras. 

Fioi hed Jea ther for xport 
ha been re-deftn d apr 
IS : 8170-1979 Guidelines 
for identIfication f fi ni hed 
Jea ther for xport w . . f. 
1-9-1985. 

Duty fr e import f b vine 
finish d leRther under OGL 
ha b n permitted. 

Duty free imp rt und r 
OGL of r w hid n kin 
w t blu chrome tano d nd 
cru t lea the i nclud D pJi 

nd ide thereof ba 
p rmitt d. 
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Recommendation 

of the direction, leaving the detailed policy pr s-
criptions to be worked out by Government. 
Accordingly the followiog recommend (i ons were 
made: 

(3) A stage h s now come when Government 
should ra tiona lis the export quota mechanism 
for regu1atillg the exports of semi-processed 
leather. 

(b) The stipulation of 40% export obligation 00 
fin ishing units may be done away with. 

(c) The inccnliv s relating to finished lea ther 
exports r quire a rre ·h look by Government. 

(d) A grad d s}s h'm of incentive, I ba. ed upon 
comparative value addition at d fft' rent 
stag should be considered by Government. 

6. The need for {'xten ion s rvic s in the cottage 
sector for ttchnologica I upgrada I ion for rura I 
ta nner and producers of value .. addcd lea Iher 
product is ~e lf·evident , The D epartment of 
I ndustria l Devf" )opment should chalk out clearly 
deBn d schemes for this purpose. 

7. The machi n~ry and equipment ddaiJed in the 
r port may b placed nnde OOL for import. 

8. The commi ttee st rongly endorses recommendati 0 
of the Task Force (1979) that the import duty on 
machines &hould be brought down uAiformly to 
25% on all tBnteing, finishing foot w ar and oth r 
I at.her good machines which fi nd place in the 
OGL. 

9. Non-availahility of trained manpower at all 
) aveJs is a erious constraint in the development 
of th leather manuCactures indust ry along modern 
lin s, Pellowships , hou 'd , therefor , be in titu red 
in order to depute artisans. supervi ors and 
mana e s for forei gn 'raioin . 

10. or igo xp rts bouJd b inv ited to ive io .. plll~t 
training to pr ducHon person ne l at all J(>vel . 

11. The xi ting tr ini g cen tr s h uld be equipped 
with mod rn r hinery nnd quipm nt, ' for 
wi ich the cpa ttm ot of Indu trial Developm ,t 
bo ld fonnul t a pro ria.te bem 

WrUttn Answer" t92 

Action taken 

Government is yet to take 
a view on this. 

The recommendation has 
been takeo up with the 
Ministry of Indu try. 

Fini 'hed lealher for export 
having been re-defined with 
affect from 1-9-1985, incen-
tives the/eon as per the new 
CCS regime will be decided 
in due course . 

Government is yet to fa ke a 
view on this recommen" 
dation. 

DepAr tment of Industrial 
Development have been 
reques ted to take necessary 
BClion. 

Implemented. 

Duty has been reduced to 
350/0 on almost a II machines 
apperar ing in the OOL . 

Artisans have already b~cn 

deputed abroad for such 
training, 

Act i on is I D progress. 

D partment f Indu trial 
Dev J pme nt have been 
requested to take ,nege ar 

.. tio 
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Recommendation 

12. Technical training should be taken up by the 
Council for Leather Exports as a Code activity. 
which should be made eligible for MDA. 

13. With regard to the requirements of raw materials, 
components and consumables for production of 
finished leather, footwear and other leather 
goods, the fo))owing recommendations are 
made: 

(a) Inclusion in Appendix 17 of the Import 
Policy of the items Hsted in the Report. 

(t?) Inclusion in the OGL (or import of the 
items Hsted in the Report. 

(c) Inclusion in Annexure 1 of Appendix 21 of 
the Import PoHcy of the items listed in the 
Report. 

(d) Reduction/abolition of import duties in 
respect of tbe items listed in the Report. 

14. The Committee has identified the following in· 
frastructural gaps coming in the way of export 
production of footwear: 

(a) Non-availability of the required grades and 
quality of finished leather at competitive 
prices. 

(b) Absence of good quality training in footwear 
engineering, design and pattern making 
ski lis. 

(c) Lack of indigenous production of well 
engineered lests, components and soles for 
the footwear industry including upgradation 
of the sole leather from buffalo hides. 

(d) Lack of a network of modern ·Iaboratories 
and testing units for quality control. 

(e) Absenc of a brand image for India·made 
footwear in the world market. 

(f) Lack of attractive and durable packaging. 

(g) Lack of a meaningful nexus betwe n develop-
ment and research. 

It is of the view that a determined 
initiative on the part of Government i 
essential to create a catalytic model which 
can be r plica ted. The CommiU e r com-
mends for the consideration of Government 
a concrete operational model, in which 
~eDtrali cd aQtonolllou a eoc, wor i 

Action taken 

Proposals have been for-
mulated. 

Implemented. 

1m plemen ted. 

Implemented. 

Implemented as far as con-
sidered feasible. 

The recommendation b 
been accepted in principle. 
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Recommenda tion 

under the umbrella of a reputed institute of 
technical education such as an Indian Insti-
tute of Technology, will perform some direct 
functions apart from assisting in the develop-
ment of a supporting infrastructural base. A 
project profile for such a Footwear Design 
aod Development Institute is appended to 
the Report. The project wi)) involve an 
investment of Rs. 9.5 crores and an employ-
ment of 2900. It will be, completed in four 
phases. 

1 S. In the 'context of the recommendation regarding 
FOOl. it will be necessary to replicate this opera .. 
tional strategy in d iiferent States where nodal 
agencies be entrusted with the ta k of coordinat-
ing the development of the sfx supporting func~ 
tions enumerated above. leaving the direct 
functions to be performed by PODI aJone. 

16. Government may consider enlargement of the 
scope of the proposed Institute to include other 
leather goods. such as garments. handbags, 
gloves etc. 

17. Liberal assistance from MDA should be made 
available. in foreign exchange, for individual 
brand promotion abroad. 

18. The list of raw materials required for production 
of intermediates for use in the export production 
of footwear should be included in Annexure VI 
to Appendix 19 of the Import Polic),. 

19. Intitutional Coordination 

The Committee recognise the existence of a 
number of agencies which have been et up by 
Government such as STC. BLC. State Leather 
Development Corporations. CLRI, CLB, CPTCs, 
KVIC, etc. to service varying intere t • Within 
the Government itself, there are several Ministries 
which deal with different aspects of tho industry. 
It i recommended that: 

(a) Government should examine the performance 
of the e organisations with respect to the 
ration Ie of their creation and tak remedial 

ction to void duplication and en ure co-
ordination . As a first t P. it i recommended 
tbat the Department of Indu trial D velop-
ment hould examine the extent to which the 
State Leather D velopment Corporation an 

C b ve eryed their ob'ective , 
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Actioa taken 

Implementation of this 
recommendation wiJI be 
possible after the establish-
ment of FDOI. 

Accepted in priociple. 

Scheme for MDA assistance 
for brand publicity abroad 
is in existence. 

Implemented. 

Department of Industrial 
Development have been 
requested to take necessary 
action. 
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Recommendation Action taken 

(b) The role of a harmonising agency could be 
played by the creation of a statutory All 
India Leather Board on tbe analogy of other 
commodity Boards by integrating one or more 
of tbe existing organisations . Such a Board 
could also coordinate tbe activities of tbe 
institutions whose continuance may be coo· 
sidered necessary. 

Government is yot to take 
a view which will depend 
on tbe result Qf a review of 
the performance of tb 
vatious agencie . 

Export of Salt 

949. SHRI K.S. RAO: Wi)) the 
Minister of COMMERCE be pleased to 
state: 

(a) the names of the countries to which 
India is ex porting salt; and 

(b) the quantity of salt exported during 
the last three years and the amount of 
foreign exchange earned tbereby Govern· 
m,ent ? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a) India is 
exporting salt to Bangladesh, Nepal, 
Bhutan, Maldives. Malaysia, Tanzania, 
Singapore, Japan, Hongkong. Uganda, 
Kenya and Burundi. 

(b) The quantity and value of salt 
exported during the last three years are 
given below :-

Year 

1'982-83 

1983·84 

1984 .. 85 

Quantity 
(MT) 

322763 

540080 

248932 

Export 01· Jewellery 

Value 
(Rs. -Lakhs) 

411.23 

787.76 

334.13 

950. SHRI MOHANBHAI PATBL: 
WiU the Minister of COMMERCE be 
J:?leased to state : 

(a) the value of jewellery ' exported 
durin tbe years 1983·84 and 1984-85 aDd 
likely to be e~ported during the year 
1985-86; 

(b) the names of the citiet wbi It are 

involved in jeweIJery export and tbe amount 
of jeweIJery exported from each such cities 
during the above period; and 

(c) the names of the agency through 
which the export is being made? 

THE MINISTER. OF COMMERCB 
(SHRI ARJUN SINGH): (a) The value' 
of gold jeweller exported during 1983·84 
and 1984·85 and the target for export 
during 1985-86 are as under :-

(Rs. in lakhs) 

Export during Target for 

1983·84 1984·85 

8338.19 8609.86 .12,500.00 

(b) and (c). Exports of gold jewelJary 
are made mainlY th.rougb associates of tbe 
Handicrafts and HandJooms Export Cor-
poration of India Ltd. (HHEC) under the 

. scheme for export of gold jeweJlery a8a10 C 
gold supplied by the foreign bUYer aDd 
directly under the Gold Jewellery Export 
Promotion and R pJeni hment . cherne 
through the Cu tom Hou e t Bomb y/ 
Calcutta/Madras/Delbi/Jaipur, Exports of 
gold jeweJl~ry during 1983.84. 1984.85 
and April .. September, 1985 froOl the 
centres are given below:-

( ) 

Name of 1983·84 1984·85 Apr:iJ-Sep 
City t S 

1 2 -
B mbay 7782.12 8408.28 4535. 

ow Del . 97.15 I 9 .$ 




